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CONSTITUTION (AMENDMENT) CONSTITUTION (AMENDMENT)

BILL*

(Amendment of article 48 and Seventh
).

Schedule
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Mr, Deputy-Speaker: The question is:

“Thst leave be granted to intro-
duce a Bill further t0 ameng the
Constitution of India."

The motion waos edopted.
wit s fafrrany wrw: o frdae g
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15074 hra,

INDIAN PENAL CODE (AMEND-
MENT) BILL*
(Amendment of sections 324, 326, etc.)
Shrl C, K. Bhattackaryya (Raiganj):
I beg to move for leave to introduce a

Bill further to amend the Indian Penal
Code, 1880.

Mr. Deputy-Speaker: The question is:

BILL®
(Amendment of Article 348)

Shri C, K. Bhatiacharyys (Raiganj):
I beg to move for leave to introduce a
Bill tfurther tp ameng the Constitution
of India.

Mr. Deputy-Speaker: The question Is:

“That leave be granted to intro-
duce g Bill further to amend the
Constitution of India"

The motion wes adopted.

Shri C. K. Bhattacharyya: 1 introduce
the Bill

15408} hue.

CONSTITUTION (AMENDMENT)
BILL®
{Amendment of Eighth Schedule)
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Mr. Deputy-Speaker: The question Is:

“That leave be granted to intro-
duce a Bill tfurther to amend the
Constitution of India.”

The motion was adopted,
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“That leave be granted tp intro- 1509 hrs.
duce a Bill further to wmend the  RECOGNITION OF TRADE UNIONS
BOLL®

Indian Penal Code, 1960."

The motion was adopted,

Shri C. K. Bhatiacharyys: I intro-
duce the Bill,
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